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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

Page No._

OA/TS^RA/OOP No._

Balvvant R.al

436 .1991

APPLICANT(S)

U.O*I» •& Ors.
RESPONDENT{S)

VERSUS

Sh« S, P, Sharna

COUNSEL

COUNSEL

Office Report
Orders

19.2.91,

Present : Shri S. P. Sharma, Counsel for the
/Applicant.

After making submissions for quite

some time learned counsel for the applicant

prays for a week's time to amend the O.A.-

Time prayed for is allov/ed. The amended

O.A. may be listed for admission on 8,3.91.

( p. G. Jain )
Member (a)

D̂
0-1

( Ram Pal Sii^h )
V.C.(J)

8.3,91.

Presents

The Id, counsel for the applicant

submits that he may be allouiid to luithdras ths 0,A,

as he wishes to feiail of the departinental remadies

offered to Him. Ths O.A. is accordingly dismissed

as withdrawn. The applicant is free to file a frssh

0,A, in accordance uith law, if so aduised,

( P,c; 3AIPJ
MErBER (A)

• cm

Sh.S# P.Sharma, counsel for the applicant.

( RAM PAL Sif^GH )
VICE ChAlRPiAN (3).


